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cENrkt. ADMINISTI'ATIVE TRI8UNL 

CiiuJAHTI BNCF1;GUjJAHATI.5, 

LJRIGINAL APPLICJION NO. 

• • • • 	• • .Applicant. 

V ersus 

Union of India & Ors . . . . . 	. . . . 	Respondents. 

For the ''piicant(s) ','? ç 
Prv-- 

?1 	•', 

For the Respondents. 	1?_ 	c 	. 	. . . . 0••• 

NOTES OF li- ; E REPIspy 	DM.TE,' 	-- - D_RD_E_R,  

cn j in iOt 
ThS 'P 	 .11.09 Present : The Hon'ble Mr Justice K 

	

bt 	 D..Chohury, Vice- 
/4 	 Chairman. 

	

for 	I L 	 Heard Mr A.Verma,learned counse 
.. 

	

	 for the applicant and Mr J.L.Sarkar 

learned Railway standing counsel 
DY. 	 for the respondents. 

Application is admitted. Issue 

I 	usual notice. Call for the records. 
'. 	 List on 2.1.2001 for written 
'"- 	 statement and further orders. 

I 	Heard Mr Verma on the interim 
4  

:,. 	 order. Also heard Mr Sarkar, learned 

Railway standing counsel. 
- 	 7L 

Issue notice to show cause as 

to why the interim order as prayed. 

r shall not be granted.Returnable 

by 2.1.2001. Meanwhile, the respon-

dents shall allow the applicant 

to run the tea stall at Tinsukia 
I 	Railway station .as was done--ear±ier- 
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0.A.No.412/2000 

2,12001 	List It on 1.2,01 to enable 
the respondents to file written 
statement and for further orders. 

ViceChairman 
mk 

)t 

r 

4r 

' 
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28.2.2001 	Four weeks time allowed to the 

respondents to file written statement. 

List it on 4.4.01 for orders. The 

interim order shall continue. 

Vice-Chairman 

nkm 

	

4.4.2001 	Further four weeks time allowed 

to the respondents to file written 

statement. List for orders on 2.5.01. 

Vice-Chairman 

nkm 

-' 

	

4.5.2001 	 Four weeks time allowed to the respond- 

ents to file written state m ent. List for orders 

on 8.6.01. 
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04*. 412/2000 
(3 )  
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tes of the 1egitry 	Date( - 	Order of the 

8.5001 	Mr. 9,C.Pathak, AddL.C..5,C. asked for time 

to.? iie written atstennt. 

Ust on 9701 for order. 	. 

emb.r 

( 7  

1fV 

QVI 

.7O1 

.LLU 

19.9. Qi, 

mb  
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5 ,  

Ljt on 17.8,01 to mab1e the  

rcpondents-to file t1ritten sttCnt 

Vicciairmri 

By Orccr 

Mr.J.L.Sarkar learned counsel 

appearing on.behalf of the respondents 

prays for 4 weeks time to file written 

statement. Ptayeris acceted, list on 

19.9.01 for filing of written statement 

and further orders. 

Member  
tist again on 10/10/01 to enable 

the respondents to file written state- - 

went. 	 . 

Vice-Chairman 
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Notes of the Regi Ary 	Date 	 Order ó1he TribUnal 

• 	List on 23.11.01 alongwith O.A. 

403/2000. The respondents may file 

written staterncnt within 3 weeks from 
today. 

Vice-Ch4 rman 

------ <- 

Ct  1s PW 
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pg 

23.11.0, Prayer has been made on behalf 

of Mr.J.L,Sarka learned Standing counsel 

for Railway for adjournment of the case. 

Prayer .tsallowed. List on 14.12.01 

for oxdxxs hearing. 

Vi ián 

the learned counsel for the 

concluded. Judgiierct delivered 

kept in separate sheets. The 

iissed. No order as to costs. 
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14.12. 
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The iearned\ç5unsel for the 

p1 icant\nforms  that \&e applicant 

is since be promoted anJe has sought 

structions fthe applica'?*and he 
Lflts to short adjttrnent. I ai $t'NgQ 

L8.1.01 for disposalN,, 

H em)er 

At the request of learned counsel 

)r the applicant case is adjourned to 

L9.12.Oi for disposal. 

C 

I 19.12.2( 
	

Heard 

trties. Hearing 

open court, 

)plicatLon is disn 

nkm1 



- 	 IN THE 'CENTR -A A D MINISTR ATIV E TRIBUNAL 
* 	GUAHATI BENCH 

Original Application 403 of 2000 

With 

Original I Aplicatioñ No.404 of 2000 

Original Application No.405 of 2000 

and 

OriginalApplication No.412 of 2006 

Date of decision: This the 19th day of December 2001 

The Hon'b16 Mr. Juce D.N. Chowdhury, Vice—Chairman 

0.A.No.403/2000 

Smt Sefali Mazumder, 
Wife of.Late Nànigopal Mazumder, 
Barpathar, Misionpara, 
Tinsukia, Assam. 

0.A.No.404/2000 

Sri Lakhindar Shah, 
S/o Shri M unilal ShaFt, 
New Court Road, 
Tinsukia, Assam. 

M. O.A.No.405/2000 

Shri Ram Naresh Shah., 
S/o Late Janak Shah,! 
Railway Coldny, 
Tinsukia, Assarn. 

IV. O.A.No.412/2000 

Shri Swapan Chowdhiry, 
S/o .  Late Brajendra Lal Chowdhury, 
Pachim Sripuria, 
Tinsu1da Assam. 

By Advocates Mr C.P. Bhowm:ik, Mr A. Verma, 
Mr R. Hazarika and Mr S. Roy. 

- versus - 

Applicants 

 The Union of India, 	hrdugh the 
General Manager, 
N.F. Railway, Maligabn, Guwahati. 

 The Chief Corn merciá]. Manager, 
N.F. Railway, Maltabn Guwahati. 

 The Divisional Railway Manager (C), 
N.F. Railway, Tinsukia. 

 The Divisional Corn mrckal Superintendent, 
N.F. Railway, Tinsukia. 

 The Manager Catering, 
N.F. Railway, Tinsukia. 

By Advocates Mr J.L. Sárk r, Railway Counsel and 
MrH. Chakraborty. 	1 - 

Respondents 



• 	 0 R P E R (ORAL) 

CHOWDHURY. J. (Y.C.) 

All these applications were'taken up together since they involve 

corn mon questions of law and similar facts. 

• 	2. 	The applicant in 0.A.No.403/2000 is the wife and the applicants 

in the other 0.A.s are the sons of Corn missioned Vendors, since deceased, 

under the Railway Catering Unit. In these applications the applicants 

have sought for a direction on the respondents to engage the m as 

Corn rnissioned Vendors under the Railway Catering Unit on corn passionat 

•ground on the death of their husband and father respectively. 

Mr A. Verma, learned counsel for the applicants, strenuounly 

contended that the Railways being an authority is duty bound to consider 

the case of these applicants for engaging them as Corn missioned Vendors.. 

Mr H. Chakraborty, learned Advocate appearing on behalf 

of Mr J.L. Sarkar, learned Railway Counsel, mainly questioned the 

maintainability of the applications apart from the other grounds raised 

in the applications. In my view the subject matter is beyond the 

jurisdiction of the Tribunal. The jurisdiction, power and authority of the 

Tribunal is. delineated in the statute confining to the reduitment as Cfl as 

service matters concerning the persons mentioned in Section 14 of the 

Administrative TribunaJ.s Act, 1985. Service matters are defined in Clause 

(q) of Section 3 of the Act. Any other matter mentioned in Clause (q) 

is to be read ejus den generis, i.e. and therefore, it must be analogous 

to any of the clauses mentioned under (i) to (v). 

For the aforesaid reasons I accept the contention raised by 

Mr H. Chakraborty and this Tribunal has no jurisdiction to continue with 

the proceeding. The applications are thus dismissed, leaving it open to 

the applicants to take appropriate measure before the appropriate forum 

as per law. Considering the plight of the applicants, as a special case, 

the interim orders passed earlier shall continue for a month to enable 	• 

them to take appropriate steps as per law. 	. 

No order as to costs. 

54/ VICE QIAIRNAN 



IN THE CENTRT.J ADIAINISTRATIVE TRIBUN1AL GUWNI BENCH 

GUWiI. 

(n application under Section 19 of the Central administratiVe 

Tribunal act, 1985). 

O.A. No. 	 OF 2000 

Sri Swap an Chowdhury ... ppl ic ant 

-Versus- 

Union of India & ors... Respondents. 

I N D E X 

Sl.No. Particulars 	 Page No. 	 4 

Application 	 I - 

Verification 

Annexure A(Series) 

Arinexure B 	 Ic2- 

Filed by :- 

2dvOc ate. 

* 

/ 



A 

H 

IN THE CENTRIJ ADMINISTRATIVE TRIBUNAL GUWJ*iATI BENCH 

GUWHATI. 

An application under section 19 of the Central ?dzninistrative 

Tribunal kt, 1985). 

O.A. NO 	7 	OF 2000 

B E T W E E N 

Sri Swap an Ch awdhury 

son of Late Brajendra Lal Chowdhury, 

resident of Pachim Sripuria, 

Vivekananda Road, p .0 .P .8 • & Dist.Tinsukia 

APPLICANT. 

01  

\ 

\ 
\ 
' 

-Versus- 

1.Union of India. 

Through the GeneralManager, 

N .F .Railway,Maligaon,Guw&lati-11. 

2.Chief Commercial Manager, 

NJ.Railway, Maligaon, Guwthati- 11. 

3.Divisional Railway Manager(C) 

N .F .Railway,Tinsukia, p .0. Tinsukia. 

4.Divisional Commercial Supdt. 

NJ.Railway,Tinsukia, P.O. Tinsukia. 

5, Manager Catering, Tinsukia Rly.Station. 

N .P .Railway, p .0. Tinsukia. 

..•. 	RESPONDENTS. 

PTICULARS OF THE APPLICATION 

SG'4JOJI cJPt1u'Ry 	
Contd.2..... 
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PTICULRS OP THE APPLICATION 

1. PRTICULZS OF THRDER AQAINST WHICH THIS APPLICATION 

IS HE 

This application is not directed against any particular 

order but has been made for a direction from Honble 

Tribunal for appointing the applicant as commission 

Vendor Pan-Dalla under catering unit Tinsukia N.F .Railway 

and to give him all other benefits at per with other 

commission vendors. 

LI14ITION 

The applicant declares that the instant application 

;' has teen filed within the limitation period prescribed u 

-. under section 21 of the Central Administrative Tribybal 
(t/O 

1985. 

3. JURISDICTION 

The applicant further declares that the subject matter 

of the case is within the Jurisdiction of the Administrative 

Tribunal. 

4 2  FACTS OF THE CASE :- 

4.1. 	°That the Epplicant is a citizen of India and 

as such he is entitled to the enforcement of his rights and 

previleges guaranteed under part-Ill of the Constitution of 

India and other law of the land. 

4.2. That the applicant in this application assails 

the illegal and arbitrary action of the respondents in 

S &,p " CMoJDHUR7 	
Contd. 3.... 



4vi depriving the applicant from his genuine cl.m of 

as a Commission Vendor(Tea StaliX under Catering 

unit at Tinsukia Railway Station. 

4.3. That the epplicant's hu father Brajendra Lal Chow-

dhury (since deased) was initially a licence of N.F.Railway 

with respect to a Tea stall at Tinsukia Railway Station 

Since many years prior to 1984. In the year 1984, the 

Tea-St&..l was ta)cen up by N.F.Railway to cun departmentally 

by appointing commission Vendor under the Railway Catering 

Unit. In this new arrangement the vendor used to sell 

N,items provided by the catering Manager and they get 

comaiss10n on sell proceeding as per item wise scheduled 

te.This new arrangement was made in terms of CCS/G/MLG's 

	

4 	/etter No./56/11/D/16/1 dated 7-10-83. 

	

I 	 4.4. 	That after the new arrangement the applicant's 

father became commission vendorunder the catering depart-

ment, N .F .Railway,TinsUkia and got the commission Vendor 

licence.He was running the business to the full satisfc-

tion of the Railway Authorities, Tinsukia dnd at no point 

of time he was disturbed by the Railway Authorities while 

renewal of his licence. 

Copies of a few renewal orders regarding engagement 

of applicant's as commission vendor of Tea Stall 

are filed hereto and marked as Aunexure 'A' Series. 

4.5. That the father of the applicant died on 25-4-97 

whose demise was a great blow to the applicant's family 

as he was the sole bread and batter earner. After his 

death the applicant started to run the business(Tea-Stall) 

to which the respondents never objected. It is pertinent 

e\Pcvt CHotJt4tJ7 
	 ontd.4. 
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H 	 to mention here that the applicant was appointed by the 

respondents as helper to his father, which is evident from 

the certificate dated 21-2-2000. issued by the Medical 

Departhient, N.F .Railway,Tiflsukia. He was also running the 

business well and in themeanwhile he applied for transfer 

of the licence of his deceased father in his name. 

Copy of the Medical certificate dated 21-2-2000 

is filed hereto and marked as AAnnexure 133, 

4.6. 	That your humble applicant made several applica- 

tions through proper channel for his engagent as commission 

vendor in place of his father, but no action has yet been 

/. fT 	taken by the respondents. Mother of the p1icant also made 

arepresentatiOfl on 28-7-97 soon after death of applicants 

ather to accorno date her Son. 

4.7. 	That lastly on 2-9-2000 an application has been 

made to the General Manager, N.F.Railway jointly with a few 

other similarly placed person. but nothing has been 

communicated on behalf of the respondents. 

4.8. 	That the applicant begs to state the respondents 

although did not consider the genuine grievance of the 

plicant but in the meantime engaged two widows namely 

anti M.Mazumder and anti Rekha Mazumder in place of their 

deceased husb and. 

4.9. 	That the applicant begs to state that the said 

tea-stall is the only source of livelihood and if the same 

is snatched away by the respondents the whole fily of 

the applicant will starve to death. 

C4 cJV 14U Ry 

Contd.5..... 
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4.10. 	That very recently your humble applicant could 

lean that the respondents are going to issue licences to 

the fresh candidates depriving the applicant and on 29-10-2000 

the respondents have verbally ordered to vacate the tea-

stall. 

5. GROUNDS FOR RELIEF WITH LEG PRVISI0N 

5.1. 	For that inaction on the part of the respondents 

is not engaging the applicant as Commission Vendor (Tea 

St&.l)is illegal and arbitrary. 

5.2. 	For that the applicant deserves to be engaged as 

/44 	 he is working since the year 1997. 

3. 

/ 
	

For that the non-engagement is violative of J4rticle 

14,19, & 21 of the Constitution of India being arbitrary 

and whimsical. 
/ 

5.4. 	For that the applicant is entitled to the relief 

under the directive Principles of State Policy. 

5.5. 	For that the applicant has served the respondents 

for long three (3) years in the hope of getting the licence 

of commission Vendor(Tea Stall) Hence any action of the 

Respondents to deprive the applicant will not be tenable 

in the eye of law. 

5.6. 	For that inaction of the respondents have resulted 

in complete isolation çf the constitutional mandate more 

particularly the article 23 of the Constitution of India 

and 1 aws frame there under. 

0PN CH4JbHUR 	
Contd.6..... 
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5.7. 	For that actiorV'in action on the part of the res- 

pondents have violated the various guide lines issued by 

the Govt of India. 

	

5.8. 	For that in any view of the matter the actiorV 

inaction of the respondents are not sustainable in the eye 

of law and they be directed to engage the applicant as Co 

commission Vendor. 

5.9. For that the case of the applicant is a good 

exanple of arbitrary exercise of discretionary power. 
/ \ 

/N 
/ \5.10. For that the action of the respondents is violative 

of the Principle of reasonableness and equitable remedy. 

' 6.DETIILS OP REMEDIES EXE1IJSTED : 
V 

(V 	 / That the applicant declares that he has exhausted 

N all the remedies available to him and there i5 no alternative 

remedy available. 

MATTERS NOT PREVIOUSLY PILED PR PENDING IN ANY OTHER COURT 

The applicant further declares that he has not 

previously filed by application., writ petition or suit 

regarding these grievances in respect of which this application 

is made before any other court or before any of the Bench of 

the Tribunal or any other ?thority nor any such application, 

Writ petition or suit pending in any of them. 

RELIEF SQUGHT FOR 

H 

PcW CID4tIf7 	
Contd.70000 
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RELIF SOTJT FOR 

In view of the facts and circumstances mentioned 

above the applicant pressed for the following relief :- 

81.The engagement of the applicant as commission vendor 

(Tea stall). 

8.2. 	Costs of the application. 

8.3. 	Any other reliefs the Hon'ble Tribunal may be pleased 

to grant. 

INTERIM RELIEF PRAYED FOR 

During the pendency of this application the applicant 

4/\prays for the following interim relief :- 

9 • 1., A direction may be given to the respondents to allow 

7 e applicant to run the tea-stall at Tinsukia Railway 

I / Station. 

This application has been filed through Advocate. 

PARTICULJRS OF THE IPO. 

1. 1 *P,90 . NO 	C51 77/O'3J 

2.DATE. 	 //2crD 

3 • P AYALE AT. 	Gr u 

LIST OF ENCLQ$URES 

As stated in index. 

Contd... 

o7cy/ C!*cJDHUf 
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VERIFICATION 

I Sri Stqapan Choudhury, son of Late Brajendra Lal 

Choudhury aged about 26years by religion Hindu by occupation 

Business resident of Tinsukia Town P.O. P.S. and Dist. 

Tinsukia Assn 	 declare dohere by solemnly 

declare that the statements made in paragraphs 1,2,3,4.1. 

4.2 to 4,7, 4.9 and 4.10,10,11 and 12 are true to my 

knowledge and those made in paragraphs 4.3, 4.8 are true 

to my information and the rest are my humble submissions 

before this Honble Tribunal. I  have not suppressed any 

materila facts of the case. 

/ 
,;'• 

CJ/ 

N.,. 

N And I sign this verification on this 28th day of 

Nov\2000 at Guwthatj. 

- DECLR2'NT. 

Ii 

?ow 	Jlfftff/ 



All 

) 

r 

ANNrYYTin A sR1Gc 
	 -- - 

J ' •. 	 -. 	
SPA A V4 J 	 - 	 - 	 - - 

,-1p.niut Catik 
: 

r 	
, 

J. RY. 1In$ 4  

V 	

5_1 

	

) A3: zi 	chVde7 

Zap 

247 Cc? 7key 
/ 74ç 

• 	 :: 	- 

- 	 e2eartPL 7 
() 

• 	 CI 	•I 

9 	•.• 

S 	c'74t 
• p/O?1/(,  

k~7 
-- 4c4W 

	

OI 	(/) Wt7 9V  V'1 
f '1 

17e /th) 	-6 'eQe 4)-4 	 eI(L 

97WuA 	 •.. 

VydT 
L' 



I 	

#4 

No. DC/TSK/VencJar 

Srilswr.
I 	 Dated, Tinaukia _____ 	

The  
Comrnianion 	Vendor, T/St. Ilaila. 

:• 	 Dept. Catering 
N.F. Rly/TSK 

I 	 l' 

t 	 I 
Sub 	RENEWAL OF ENGAGENFNT LICENCE OF COMIIISS ION VENDORS UNDER DEPT. , 

CATERING UNIT/TSK. 
I 	 - 

Ref 	CCH/IGS L/o 0/56/D/16/1/PT II dt 	/e3 9 

• 	 In reference o above, your licence for engagement of Corn. Vendor, 
T/still/Pat=1a under Dept. Cater!ng/TSK is renewed for a period of 

L /X) 	 months w.e.f. 	02 
(eijOj. 	 to3O—.-97. 	

2 

This issues with the post-feto approval of competent authority. 

(NAGER 
Dept. CateringfN.RLy/TsK .  

	

d7a.iY 	90  
copy :- 	 1 	

Dappft)ental catelint 	T. •  

N. F. RaHwy • 	CCtI/G/MLC& FA & CAO/HLCfor information please. 	 TinsukiR 	 • • 

• 
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distibutjon/Exhjhjt fo 	n10 of tho rou.n'4tny ('od strff on tH no- 	

• 4.  miBos • Situtnd t. 	 , R.i.y 	t h.on ii 	by ron 
• 

wn for  the  jori 	irom 	' 
'1,9 	

to the con•<Jition spncif'.Lcd i tho provisiori.uf thu 	 ct 1954, an rU.L.c9 throu-ih tjw 	 1so subji-ct to the Lofliltlofl spocifiod bolo, rticulrr,. 	
. 	 1 

of food,. 

'! 	 . 	 . 	

. 	 fn 
' 

.
NOITION 

- 	. 	 - 	.- -- . 	

0 •• 	—. _,• _•_ 	
. 	 ' 	 ,.r / j 

shall be -.isplcod in ì ;rncnt pico in thoprornia &ly . .foim 
2, In s C 	rJfVcn.'inr./'Hawknr the li conco shall b,; carried with thorn., 

• 3, The liVncn shall be allowed any foc 1n30 	J-L.ocnl Holth Autho -. • 	rity to entire into ny Ipormxsnsv whore 
oil exhibited for sal or an ndultoranf - Ic 	orod of whore foor is • 	carried, on: and to inspot the promises rocord :;tc any - imo, 

46 The liconco shall mnirt)in such submit as 111,4 be  pruscribod by the iocfll hiJ.th authority,  nd shall submit such iioriodicn return t the food iris - octor as 1rny be dircte -L 
5. The ijoonco shall rnnintjn propor sanitation and hygiic contitio 

w ithin thol  inspector ds may be directed0 	 ( 	. • 6 The ccnO'o shall caus10 tho flooring and oycy Irnir,,  os such room 
Or place and avcry counter, shelf, boflLh or ny other article o r  • 	whicitho 'ossals cont'in 1ing the contni-.sc kco 	o the throughly. s cloanri c and wasod 	

' 	

/ 	 . 

• 7. Thr licoricr,s shall t'aU 	ovary vosc].s tjurn,ir, cup, saucor,epaona, thal'Jog 'bc nIt:c .Lcirn1ny tJiruc.h.Ly be 	bo'j boili0 WtOX', 
ottcln.orI;b 1yscm sltj3 	 / 

0. 1f3....l.t:rI.... 	 'dLl1,. hl 	'p1.nys with' matol hae 	nd 	i.. 71
—..........TThey should alwny3 wcr them. 	 I 	 . .•' 
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ANNEXUREIV 

Porm of certiicate for food hmndling etaff 
at Rly.stations examined on first anployrnent 
and on Re-examinaticn during panent.  

N. p. ajlway. 	 - Medical fleparmnt 

NO. 	 Date;  

I do hereby cr.tify that I have 

exain ed Sri  

npXoyed as (tèsig1.) - 

Name of licence --   
whos signature/'rhunb impressicx has cn 
appdedin my presence. 

• 	1 ccnsic3er him fit for stch empiOyrn:...t. 

Sugn.iture 

/ ,•,• 	DUSignat4: j 

Da tC:  

Place 	 - 
, 	. 	y 	. 	•,: • 	ufr 	#I # /  CI4j/) 

• 	 •S'ature/Thub impress icn 
- • 	Of Enployee. 

Score out whichever is not ppljcabk. 

Identificaticn mark  

ScreEn in g dcn e at TSK c  
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0>,  

1 	W11 	I 	 - 

In The Cen tra 

3tAwahat:i. Eench 	C3uwahat:i. 

• 	 S  

• 

A. 1,100 412/2000 	 W 

Ur  
• 	 H 

• 	
Sri S C0 Ch:udhury 	.. 

S 	 . 

- 

• 	

. 5 

Un ion Of :I:nd Ia & Ors0 

0 	
. 

Wr:i. ttE•?rl C')pfflpfl t on behalf of 
0i  

	

the.r esponc:Icn ts 	 .,. 

S 	 . 	

S 

	

T he 
1 

res pon den t.s in t tiP 	. t:)ove 'Case 	iflOS t 

respc•?C:tfuL :r.> beq t& state as [r:ter : 

• :1 	 That) the I'e1:)ondent'.i. have c:jone throuçjh the 

or:i.q ma]. app L :i. ç.:ai..ion and have understood the - con tents - 

thereof., 

2 	 i'ha't 	the respondents do not adm:i. t 	any 

statement ex ceDt those which are spec:i:f:i. ca:i. 1 >' admi tted in 

this wr:i. tten statenien t0 Statements not admi. tted are denied 

T h a t the respondents beqs to state that f • y 

subj ec:t matter o 	the appi I c:ation is • not within 	the 

• 	• Jur:sd:tc:t:i.on of this Hon ble Tribunal0 	 - 

	

- 	 I 

4. 	 ' 	That in reply to the statemerits:Ln para 4.2 

to 4.. 6:1 it :is stated that the appl :i.can t never aj:p1 i.ed for his 

enqaqernent as c:ommission vendor' in p:Lace of • deceased 

Bra.:i end ra. La 1 Ch3wd hury •, e x--c:ommision vendor New, Tinsukia0 



I 	V V 
	 V 

	

V 	 : 	2 	 V  

V. 	
V 

Aftcr the death of B ra.:i enc:i ra i...al Chowd hury neither thc4 

• 

	

	 :i :i. c:en c 	renewed nor the app 1 :i. c:an t was :i. :i.oicc; to run the 

Tea Stal :t It is mentioned that the wife of the deceased Smt 

V 	r a kLt J.. BZ0. A 	 lui'y a p p 1. :1. ed 	j: nr. her 	enq açj emen t 	as 

V 	

• 	
ccnflffl:i. ss :1. on yen dor in p1. c:e of her ci e c::easeci husband .. 

	 V 

• 	
¶5,, 	 .That in reply :o the staternen ts in para 4.7 	 V 

• 	

V 	
:1 t :1. s stat.ecl that o suc:h apt:)].  I catLC)n h:s been received by 

V 	 the responcien ts . 	 V 	

V 

6 	 Thad in repi.y to. the t.at•fflefl ts in para 	9 

:1. t :i • La tec:i fIVL t•3 .. kha Ma z wnde r •i 'm ii IIL\ zwnde r 

were en q aq ed as c:omm I s:i•on yen dor :1. n p1 ace of their ci ec:easeci 

husi:)anci ;fj•p• beinq satisfied With the :teqal docwiien ts viz 

lecjal hei. r cert:vfi c:ate etc: submitted IDy theme 

7 • 	 That t 
V 
 res pQi ci ts d en I ed t he s ia temen t 

made in paia 
 

Ei 
	 V 	 V 	

the Vfçj•s and c:::i. rcurnstan c:es of the c:ase 

t he a i:P1  i t ion ci eserves to be cii. Sm I ssed w :1. th c:os t 

1eri. Vficat:i.on 

V 	
V 	

•:t: 	1J__ 	...... 	 !lwork:iVncJ 

!INF iJ.y 9  Iiaii qaon do 

hereby yen fy that 
V  the statements made in the para ra pus I. 

to B are true to my knowledcje 
V • V V  

Gt.'wa ia t :1. 	
. Chiel Commt. ManQ0t! 

./2001 

% P. RaIIWeV, Malig 


